FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF FUTURE CORPORATE RESOURCES
PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Future Corporate Resources Private
Limited
2. | Date of incorporation of corporate debtor 01 November 2007
3. | Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. | Corporate Identity No. of corporate debtor U74140MH2007PTC175603
5. | Address of the registered office and principal | Ground Floor, Shop.No.1 Laxmi
office (if any) of corporate debtor Narayan Stationary, Prem Nagar, Opp.
Meghwadi, Jogeshwari East, Mumbai,
Jogeshwari East, Maharashtra, India,
400060
6. | Insolvency commencement date in respect of | 24 September 2024
corporate debtor
7. | Estimated date of closure of insolvency | 23 March 2025
resolution process
8. | Name and registration number of the insolvency | Name: Avil Menezes
professional acting as interim resolution | Registration No. IBBI/IPA-001/IP-
professional P00017/2016-2017/10041
9. | Address and e-mail of the interim resolution | Address: 106, 1st Floor, Kanakia
professional, as registered with the Board Atrium 2, Cross Road ‘A’, Chakala
MIDC, Andheri (East), Mumbai
400093
Email: avil@caavil.com
10. | Address and e-mail to be used for| Address: 106, 1st Floor, Kanakia
correspondence with the interim resolution | Atrium 2, Cross Road ‘A’, Chakala
professional MIDC, Andheri (East), Mumbai
400093
Email: irp.fcrpl@aegisipe.com
11. | Last date for submission of claims 8 October 2024
12. | Classes of creditors, if any, under clause (b) of | Nil
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Future Corporate
Resources Private Limited on 24 September 2024.



mailto:avil@caavil.com
mailto:irp.fcrpl@aegisipe.com

The creditors of Future Corporate Resources Private Limited, are hereby called upon to
submit their claims with proof on or before 8 October 2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

\/‘\
—
Sd/-
Date: 26 September 2024 Avil Menezes
Interim Resolution Professional
Place: Mumbai Registration No. IBBI/IPA-001/IP-P00017/2016-2017/10041

Authorization For Assignment valid till 27" November 2024
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FACIV NO-C030 6990 2024
Date:- 29 /08/2024
[Spl.-H.C.,A.S.C.D. 50m]
IANO. 11801/2024 FOR PUBLICATION IS ALLOWED VIDE RJ-II'S ORDER DT. 19/08/2024
PUBLICATION NOTICE
DUE ON 11/11/2024 or thereafter

Date of Order 06th day of February, 2023
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
FIRST APPEAL NO. 780 OF 2019
S.C. SUITNO. 3282 OF 2010 IN H.C. SUIT NO. 657 OF 2010 Ad-hoc District Judge, City
Civil & Sessions Court, Gr. Bombay.

BANK OF BARODA (VIJAYA BANK) Appellant
Through Advocate K. D. SHUKLA & CO.
Versus
MR. ARJUN RAJENDRA SINGH & ORS. Respondents
Claim Rupees for Court fee, Rupees for jurisdiction
T0,
RNO.1: MR.ARJUN RAJENDRASINGH,
R/AT FLAT NO. 106, BUILDING NO. 04, BHIMA WESTEND CO-OPERATIVE

HOUSING SOCIETY LTD., UNITECH COMPOUND, VIRAR (WEST),
DISTRICT: THANE.

ALSOAT:  FLAT NO. A/102, 1ST FLOOR, SAI DHAM APARTMENT, VILLAGE
ACHOLE, TALUKAVASAI, NALLASOPARA (EAST), DISTRICT: THANE

R.NO.2: MRS. DIMPLE ARJUN SINGH,

RIAT: FLATNO. 106, BUILDING NO. 04, BHIMAWESTEND CO-OPERATIVE HOUSING
SOCIETYLTD., UNITECH COMPOUND, VIRAR (WEST), DISTRICT: THANE.

ALSOAT.  FLAT NO. A/102, 1ST FLOOR, SAI DHAM APARTMENT, VILLAGE
ACHOLE, TALUKAVASAI, NALLASOPARA (EAST), DISTRICT: THANE.of

R.NO3: MR.ANANT DATTARAM LAD S/O. DATTARAM LAD,

RIAT SAINATHNAGAR, CHNDANSARROAD, VIRAR (EAST), DISTRICT. THANE.

Take Notice that an appeal from the above decree of Ad-hoc District Judge, City Civil & Sessions Court,
Gr. Bombay passed in the abovementioned suit has been presented by the abovenamed appellantand
registered in this court and this court and itis ordered by this court that the hearing of the said appeal will
take place on 11/11/2024 or on any subsequent day which to this court may seem convenient.

If no appearance is made on your behalf, by yourself, your Advocate or by someone by law authorised
toactforyou in this First Appeal it will be heard and decided ex-parte in your absence.

Witness SHRI. S. V. GANGAPURWALA (ACTING) & SHRI. DEVENDRAKUMAR UPADHYAYA, Chief
Justice at Bombay aforesaid this 06th day of February, 2023 & 19th day of August, 2024.

Sd/-
Clerk By order of the Court
Section Officer Sd/-
for Deputy Registrar

IN THE MUMBAI DEBT RECOVERY TRIBUNAL NO.2
MTNL Bhavan, 3rd Floor, Strand Road, Appollo Bandar,Colaba Market, Colaba, Mumbai-400005
Original Application No. 853 of 2023

Exh-12
SUMMONS
BankOfBaroda, @ e Applicant
Versus
M/s.High Ground EnterpriseLtd ~ seeeeeee] Defendants

Whereas Original Application No 853 of 2023 was listed before Hon'ble Registrar on 23-

11-2023.

Whereas this Hon'ble Tribunal is pleased to issue summons /Notice on the said application

under section 19(4) of the act, (OA) filed against you for recovery of debts of Rs.

97,60,89,616.37 (application along with copies of documents etc. annexed)

Whereas the service of summons could not be affected in ordinary manner and whereas

the Application for substituted service has been allowed by this Hon'ble Tribunal.

In accordance with sub-section (4) of section 19 of the Act you the defendants are directed

asunder:-

(i) Toshow cause within 30 (thirty) days of the service of summons as to why relief prayed
for should not be granted.

(if) To disclose particulars properties or assets other than properties and assets specified
by the applicant under serial No. 3Aof the Original Application.

(iii) You are restrained from dealing with or disposing if secured assets of such other assets
and properties disclosed under serial no. 3Aof the Original Application pending hearing
and disposal of the application for attachment of the properties.

(iv)You shall not transfer by way of sale, lease or otherwise ,except in ordinary course of his
business any of the assets over which security interest is created and /or other asset
Jproperties specified or disclosed under serial No. 3A of the original Application without
the prior approval of the Tribunal.

(v) You shall be liable to account for the sale proceeds realized by the sale of secured
asset or other assets and properties in the ordinary course of business and deposit
such sale proceeds in the account maintained with bank of financial institutions holding
security interest over such assets.

You are also directed to file Written Statement with the copy thereof furnish to the Applicant

and to appear before DRT-Il on 13/12/2024 at 11 a.m failing which the application shall be

heard and decided in your absence.

Given under my hand and the seal of this Tribunal, on this 6th day of Sep, 2024 syl

Registrar
DRT-Il, Mumbai

Name & address of all the Defendant.

To,

4. Mr. Jivan J. Kadam (Guarantor and Mortgagor) Dale Bangala Hotel, Jivandhara,

Shelgaon, Solapur 413401

5. High Ground Productions Pvt. Ltd. (Corporate Guarantor) Unit No. 2, 2nd Floor,

"OmHeera Panna", S. No. 41(P), Oshiwara Village, Jogeshwari (West), Mumbai 400 053.

6. Picture Thought Pvt. Ltd. (Corporate Guarantor) Office No.2, 2nd Floor, Om Heera

PannaMall,S.No.41 (P), Oshiwara Village, Jogeshwari (West), Mumbai 400 053.

7. Debtone Corparate Advisory Pvt. Ltd. (Corporate Guarantor) 404, 4th Floor, Kaveri

Complex, Behind Holiday Inn, Jagannath Mandir Road, Sakinaka, Mumbai 400072.

SICOMLTD

Solitaire Corporate Park, Building No.4, 6th Floor, Guru
Hargovindji RoadChakala, Andheri (East), Mumbai- 400 093
Tel: 022-66572700 Website: www.sicomindia.com

NOTICE OF 58" ANNUAL GENERAL MEETING AND

o SICOM

LIMITED

E-VOTING INFORMATION

NOTICE is hereby given that the 58" Annual General Meeting (“AGM”) of the
Members of SICOM Limited (“the Company”) will be held on Monday 30th
September, 2024 at 03:30 pm (IST) by mean of Video Conferencing (“VC”) or Other
Audio-Visual Means (“OAVM”) to transact the Business as set out in the Notice of
AGM as detailed in the Notice circulated on 6" September, 2024, convening the
said AGM.

Please note that, the Ministry of Corporate Affairs has vide General Circular Nos.
14/2020, 17/2020, 20/2020, 02/2021 and 02/2022 and 09/2023 dated April
8, 2020, April 13, 2020, May 5, 2020, January 13, 2021 and May 5, 2022 and
September 09, 2023 respectively (“MCA Circulars”), permitted Companies to
convene the AGM through VC/OAVM mode and issue the Notice for Annual General
Meeting along with the Annual Report for the Financial Year 2023-24 by email to
all members and other persons entitled, and whose e-mail addresses are
registered with the Company.

Notice of AGM and Dispatch

In terms of the Section 101 of the Companies Act, 2013 read with Rule 18 of the
Companies (Management and Administration) Rules, 2014, the aforesaid Notice
and the Annual Report (including Standalone & Consolidated Financial
Statements) for the Financial Year 2023-24 has been dispatched through e-mail
to all the Members whose e-mail addresses are registered with the Depository
Participant(s) (DP)/Registrar & Transfer Agent (RTA)/ Company on 23" September,
2024. The Annual Report along with AGM Notice is available on the Company's
website at www.sicomindia.com. The Notice convening the AGM is also available
on NSDL website (www.evoting.nsdl.com) for all members of the Company.
Members who have acquired shares in the Company after the said date, or who
have not registered their e-mail address with the DP/RTA/Company can access
the Annual Report on the above websites and send a request to your
DP/RTA/Company for receipt of the same along with e-voting details.

Manner of Voting at the AGM (remote e-voting and e-voting at AGM)

NOTICE is further given that in compliance with Section 108 of the Companies Act,
2013, read with Rule 20 of the Companies (Management and Administration)
Rules, 2014, the Company is providing e-voting facility (remote e-voting and e-
voting at the AGM) to all its Shareholders to enable them to cast their votes on all
matters listed in the said Notice through electronic means.

The Company is pleased to provide e-voting facility (including “remote e-voting”) of
NSDL to all its Members to cast their vote on all resolutions set out in the Notice of
the AGM. Members will be able to cast their vote electronically on the businesses
as set forth in the Notice of the AGM either remotely (during remote e-voting
period) or during the AGM (when window for e-voting is activated upon instructions
of the Chairman).

Cut-Off Date for determining the
Members entitled to vote through
e-voting

Commencement of e-voting period

Monday, 23rd September, 2024

Thursday, 26h September, 2024
(9:00 AM) IST

Sunday, 29th September, 2024
(5:00 PM) IST

The e-voting module will be disabled by NSDL at 5:00 PM on Sunday, 29"
September, 2024. Further the members who cast their vote through remote e-
voting may attend the AGM but will not be allowed to vote again at the AGM. The
detailed instructions for casting the vote through e-voting is attached to the AGM
Notice as well as available on the Company's website on www.sicomindia.com and
on websites at www.evoting.nsdl.com.
Any person who becomes a Member of the Company after the dispatch of the
Notice convening the AGM and holds shares as on the cut-off date may obtain the
LOGIN ID and password by sending a request to evoting@nsdl.co.in or
secretarial@sicomindia.com. However, if such person is already registered with
NSDL for e-voting then s/he can use his/her existing USER ID and password for
casting vote. Any person who is not a shareholder as on the cut-off date may
consider this notice for informational purposes only.
Attendance to the AGM through VC/OAVM:
The details for participation to the AGM, registration as a Speaker and to ask
questions on the agenda for the AGM are included in the Notes to the AGM Notice.
The members are requested to refer the same in detail. Members who have not
updated their e-mail addresses are requested to update the same with their DP or
by sending a written request by email to secretarial@sicomindia.com
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on toll free no.: 1800 1020
990 and 1800 22 44 30 or send a request to evoting@nsdl.co.in or
secretarial@sicomindia.com
The instructions for e-voting and participation in the AGM shall also form a part of
the AGM Notice of the Company, which shall be available on the website of the
Company and NSDL. This Advertisement is being published in compliance of the
MCA Circulars and for the information of the members as is available on the
website of the Company.
We urge all members to update their information at the earliest to receive the AGM
Notice, Annual Reportand e-voting credentials (as applicable).
For and on behalf of the Board of Directors,
SICOM Limited
KANHURAJ BAGATE
Managing Director DIN:10701148

End of e-voting period

Place: Mumbai
Date: 26/09/2024
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£ LIMITEL
With reference to the Notice of Invitation of Expression of
Interest dated 10 Sep., 2024 in the matter of M/s. TULIP
ADVISORS PVT. LTD. the last date of submission of Expression of
Interest was 25 Sep., 2024.
This is to inform that date of Expression of Interest submission
has been extended till 03 Oct., 2024

Further dates and eligibility criteria can be obtained at

Website : www.t-ipe.com or by

E-mail at cirp.tulipadvisors@gmail.com / jain_cp@yahoo.com

Date : 26 Sep., 2024 Chandra Prakash Jain
Place : Ahmedabad Whole Time Director
For, M/s Truue IPE Pvt Ltd

Resolution Professional of M/s TULIP ADVISORS PVT. LTD

Regn. No. IBBI/IPE-0151/1PA-1/2023-24/50052

D-501, Ganesh Meridian, Opp. Gujarat High Court,

S.G. Road, Ahmedabad-380060

DRS PR n

l|| sBMbank SBM BANK (INDIA) LTD.,

4th Floor, Fleet House, Andheri- Kurla Road, Gamdevi, Marol Naka, Mumbai - 400 059,
Maharashtra, Tel : +91 22 6874 4200, www.sbmbank.co.in
Regd. Office: 101, Raheja Centre, 1st Floor, Free Press Journal Marg,
Nariman Point, Mumbai - 400 021, India

DEMAND NOTICE

Under Sub Section (2) Of Section 13 Of The Securitisation And Reconstruction Of
Financial Assets & Enforcement Of Security Interest Act, 2002 (hereinafter Called Act)
Notice is hereby given to the below mentioned Borrower(s) that the below mentioned
Borrower(s) were sanctioned financial assistance by SBM Bank (India) Limited (“SBM
Bank”), by way of Credit Facility. The said financial assistance has been secured,
interalia, by way of equitable mortgage by deposit of title deeds of the properties
mentioned below. As the Borrowers have defaulted in repayment of the said financial
assistance in terms of the Loan Agreement executed by them with the bank, the accounts
of the Borrowers have been classified as Non- Performing Asset (NPA) in the books of
SBM Bank in terms of the guidelines issued by Reserve Bank of India (RBI) from time to
time. Necessary notice was issued/served by SBM Bank. Under section 13(2) of the
SARFAESI Act at the respective addresses of the Borrower(s) by "Registered Post with
Acknowledgement Due” which was returned/without proper signature of the borrowers. In
view of the aforesaid, this public notice is issued in compliance with Proviso to Rule 3(1) of
the SARFAESI Rules. Please note that you shall not transfer or otherwise (other than in
the ordinary course of your business) any of the Secured Assets, without prior written
consent of SBM Bank, failing which you shall be liable for an offence punishable under
section 29 of the SARFAESI Act. The Borrower(s) attention is invited to provisions of sub-
section (8) of section 13 of the Act, in respect of time available, to redeem the secured
assets. In the circumstances, Borrowers is, once again, requested to pay theafore said
amount within 60 days from the date hereof failing which SBM Bank, as a secured creditor
shall be entitled to enforce its security interest, under the provisions of the SARFAES| Act
asalsounder any other law as available to SBM Bank for realizing its dues.

Ref:AlcNo: 20012312912357 Demand Notice: 30.07.2024
Purpose of the Loan: HLLAP NPA Date: 09.07.2024
Name and addresses of the Borrowers:1. M/s. GrowField Agro Private Limited. Plot
No. D42 TTC INDL Area Sanpada Village New Bombay Mumbai Suburban Maharashtra
India 400705. 2. Ms. Brij Mohan Arya. Flat No. 801 Raj Graneur Behind Dr L H Hiranandani
Hospital Power lIT Mumbai Maharashtra India 400076., 3. Mr. Harshad N Shah. 401 Silver
Solitaire Tilak Road Ghatkopar East Mumbai Maharashtra India 400077.
Loan Outstanding: Rs. 4,87,08,297.88/- (Rupees Four Crore Eighty- Seven Lac
Eight Thousand Two Hundred Ninety — Seven and Eighty-Eighty Paise Only) as on
25.07.2024. +Applicable Interest and thereon w.e.f26.07.2024 plus Incidental Expenses,
Charges and costs thereon (less further payments made by Borrowers, if any).
DESCRIPTION OF PROPERTY: SCHEDULE 'A": Total Property: All that piece and
parcel of Land in Measuring Are 2775 Sq. Ft. Built Up Area on the Unit No 601, 6th Floor,
Brahans Business Park, Plot No 16- A, Mahaal Estate , Mahakali Caves Road, Village
Mulgaon, Andheri East, Mumbai Maharashtra 400093. X .
Sd/-Authorised Officer,

Place: Mumbai :
Date: 26-09-2024 SBM Bank (India) Ltd

GOVERNMENT OF INDIA
Ministry of Finance, Department of Financial Services.
MUMBAI DEBTS RECOVERY TRIBUNAL NO. 2
3“ Floor, MTNL Building, Colaba Market, Colaba, Mumbai - 400 005.
Phone : 2266 5473. Fax: 2266 5473

Exh. 12
ORIGINAL APPLICATION NO. 206 OF 2022
SUMMONS
HDFC BANK LIMITED ..APPLICANTS
Vis
M/S. KIRAN INDUSTRIES & ORS ..DEFENDANT

Whereas, Original Application No 206 Of 2022 was listed before Hon'ble Presiding Officer on

28/07/22.

Whereas this Hon'ble Tribunal is pleased to issue of summons/notice on the said

application under section 19(4) of the Act, (OA) filed against you for recovery of debts of

Rs. 57,61,698.84/- (Rupees Fifty Seven Lacs Sixty One Thousand Six Hundred

Ninety Eight and Eighty Four Paise Only) (application along with copies of

documents etc., annexed).

Whereas the service of summons could not be effected in the ordinary manner and whereas

the Application for substituted service has been allowed by his Hon'ble Tribunal.

(i) To Show cause within thirty days of the service of summons as to why relief prayed for
should not be granted.

(if) To disclose particulars of properties or assets other than properties and asset specified
by the applicant under serial number 3A of the original application.

(iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties.

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and/ or other
asset and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal.

(v) You shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before the Learned Registrar on 03/01/2025 at 11:00 a.m. failing

which the application shall be heard and decided in your absence.

Given under my hand and seal of this tribunal on this the 17" day of Sept., 2024.

To

1. M/S. KIRAN INDUSTRIES, @

Gala No. 12, Ganesh Industrial Complex, W. E. Highway, Pelhar Villege,
Near Vasai Phata, Vasai (E), Thane - 401 208. And also at

D/102, Shivkripa Misquitta Nagar, Dahisar East, Mumbai - 400 068.

2. KIRAN NAVINCHANDRA MEHTA

D/102, Shivkripa Misquitta Nagar, Dahisar East Mumbai - 400 068.

3. KAJAL NAVINCHANDRA METHA

D/102, Shivkripa Misquitta Nagar, Dahisar East, Mumbai - 400 068.

Sd/-
Debts Recovery Tribunal - I

www,freepressjournalin

Directorate of Tourism, Government of Maharashtra
Head Office : Fourth Floor, Sakhar Bhavan, Plot No. 230,
NARIMAN POINT, MUMBAI-400021, 91-22-69107600,
91-22-69107604, E-mail : ee.diot.tourism @ gmail.com

Reference :- DOT/Works/RTDS/Notice/20/2024

A tender proposal is invited from the Director, Directorate of Tourism
through e-tendering system for appointing a suitable contractor based
on appropriate criteria for creating basic amenities at tourist
destinations from experienced qualified contractors. Tender
documents is available on https://mahatenders.gov.in website for
download from Dt. 26.09.2024 at 15.00 hrs to Dt. 03.10.2024 at 15.00
hrs.

MAHARASHTRA TOURISH

Sd/-
Director
Directorate of Tourism

Place : Mumbai
Dt. 24.09.2024
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FORM A

PUBLIC ANNOUNCEMENT
(Under Ry ion 6 of the i 'y and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
FUTURE CORPORATE RESOURCES PRIVATE LIMITED

RELEVANT PARTICULARS

[

Name of corporate debtor Future Corporate Resources Private Limited

2. | Date of incorporation of corporate debtor | 01 November 2007

3. |Authority under which corporate debtor | ROC Mumbai
is incorporated / regjstered
4, |Corporate Identity No. / Limited Liability | U74140MH2007PTC175603

Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

Ground Floor, Shop.No.1 Laxmi Narayan Stationary,
Prem Nagar, Opp. Meghwadi, Jogeshwari East,

debtor Mumbai, Jogeshwari East, Maharashtra, India, 400060
6. |Insolvency commencement date in 24 September 2024
respect of corporate debtor

7. |Estimated date of closure of insolvency | 23 March 2025

resolution process

Name: Avil Menezes
Registration No.
1BBI/IPA001/IP-P00017/2016-2017/10041

8. |Name and regjstration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: 106, 1st Floor, Kanakia Atrium 2, Cross Road
‘A, Chakala MIDC, Andheri (East), Mumbai 400093
Email: avil@caavil.com

Address and e-mail to be used for
correspondence with the interim
resolution professional

10. Address: 106, 1st Floor, Kanakia Atrium 2, Cross Road
‘A, Chakala MIDC, Andheri (East), Mumbai 400093

Email: irpferpl@aegisipe.com

11. | Last date for submission of claims 8 October 2024

Classes of creditors, if any, under clause | Nil
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

professional

13.|Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class

(Three names for each class)

14./(a) Relevant Forms and
(b) Details of authorized representatives

are available at:

https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Future Corporate
Resources Private Limited on 24 September 2024.

The creditors of Future Corporate Resources Private Limited, are hereby called upon to
submit their claims with proof on or before 8 October 2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Avil Menezes

Interim Resolution Professional

Registration No. IBBI/IPA-001/IP-P00017/2016-2017/10041
Authorization For Assignment valid till 27th November 2024

Date: 26 September 2024
Place: Mumbai

BY AFFIXATION DASTI, SPEED POST / RPAD /| COURIER
FORM NO. 16 [See Regulation 34 (3)]

DEBTS RECOVERY TRIBUNAL NO. Il AT MUMBAI
3" Floor, Colaba, Telephone Bhavan, Colaba Market, Mumbai-400 005
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH

THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993
R.P.No. 152 of 2023 Exhibit: 7
Next Date : 18.10.2024

BANK OF INDIA CERTIFICATE HOLDER
Versus

YASHMAAN RAJEEV PATHAK AND ANR. CERTIFICATE DEBOTORS

To,

CD1. YASHMAAN RAJEEV PATHAK, Flat No. 103, Royal Palace, Shastri Nagar
Lane, Four Bungalows, Lokhandwala, Andheri (West), Mumbai-400 053.

CD2. POONAM RAJEEV PATHAK, Flat No. 103, Royal Palace, Shastri Nagar
Lane, Four Bungalows, Lokhandwala, Andheri (West), Mumbai-400 053.

1. Whereas (C.D's) YASHMAAN RAJEEV PATHAK AND ANR. have failed to pay
the sum ¥ 51,22,709.59 (Rs. Fifty One Lacs Twenty Two Thousand Seven
Hundred and Nine and Paise Fifty Nine Only) with cost along with future
interest at the rate of 11.05% per annum w. e. f. 07.06.2017 till recovery plus cost
as per the Recovery Certificate drawn by the Hon'ble Presiding Officer, DRT-II,
Mumbai in Original Application No. 4 of 2018.

2. It is ordered that you the Certificate Debtors or his servants or agent or
representatives in interest or any other Person claiming to be owner under
Certificate Debtors are hereby prohibited and restrained until further order, from
transferring, alienating, creating third party interest, patying with possession,
charging or dealing with under mentioned immovable property, in any manner or
dealing with any benefit in term of money and / or property arising there from and
that all persons be and prohibited from taking any benefit under such transfer,
alienation, possession or charge.

3. You are required to appear before the Recovery Officer, Debts recovery Tribunal
No. 2, Mumbai on 18.10.2024 at 2.30 P. M.

PROPERTY DETAILS OF IMMOVABLE PROPERTY

(i) Unit No. 201, admeasuring 325.00 Sq. Ft. carpet area in the building known
as "The Sea Link" constructed on Plot Nos. 8, 9 and 10, Sector No. 2,
Dronagiri, Taluka : Uran, District : Raigad, Maharashtra-400 707.

(i) Unit No. 205, admeasuring 324.60 Sq. Ft. carpet area in the building known as
"The Sea Link" constructed on Plot Nos. 8, 9 and 10, Sector No. 2, Dronagiri,
Taluka : Uran, District : Raigad, Maharashtra-400 707.

Given under my hand and seal of the Tribunal on this day 20* September, 2024.

To,

@ sd/-
1. The Concerned Society

(S. K. SHARMA)
RECOVERY OFFICER, DRT-Il, MUMBAI
2. BMC Authority / Local Civic Body / Talathi
3. Sub Registrar Concerned-CH bank shall get the charge of the above mentioned
property recorded in records of the Sub Registrar concerned as per Rule.

TATA CAPITAL HOUSING FINANCE LTD.
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai 400 013

552 Contact No. (022) 61827414

GOVERNMENT OF MAHARASHTRA
PUBLIC WORKS DEPARTMENT
E- TENDER NOTICE NO. 35 FOR 2024-2025
Online E- Tenders in B-2 form for the following work are
invited by the Executive Engineer, Presidency Division, PWD,
2nd floor Bandhakam Bhavan, 25 Murzban Road, Fort,
Mumbai-400 001 (Tel. N22016975/22016977) from

experienced agencies. Right to reject/accept of all or one
tender is reserved by the undersigned.

Sr. Name of Work Amt Rs.
No. (in lakhs)
1 Renovation Adaptive Reuse and alied| 5933.35

attachedment of the Magestic Amdar
Niwas at Mumbai. (Gym Equipment and
toilet accessories, workstation, curtain,
sofa, T.W. panelled shutter, windows, wall
paper, pantry work, Resturant furniture,
soft furnishing, Light fans, side table,
wardrobe, luggage rack, study chair, T.V.
counter, writing table.)

Issued Date : 26.9.2024 to 10.10.2024

Prebid Meeting : 3.10.2024 (Office Of the Chief Engineer,4th
floor Bandhakam Bhavan, 25 , Murzban Road, Fort, Mumbai-
400 001 Time 3.00 PM )

Opening Date : 11.10.2024

All the corrigendum/Changes pertain to notice will not
published in news papers,

that will published in e tendering process.

All the detail Information is available on following websites

1) www.mahapwd.com

2) www.mahatenders.gov.in

No.PD/TC/13540

Office of the Executive Engineer,
Presidency Division, PW.D., 2nd floor,
Bandhakam Bhavan, 25, Murzban Road,
Presidency Division, Mumbai.

Fort, Mumbai 400 001

Email: presidencv.eetgimahapwd.gov.in
Date :24.09.2024

Sd/-
(V. A. Pataskar)
Executive Engineer

DGIPR 2024-25/3374 Presidency Division Mumbai.

Under Section 13 (2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002
(“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital
Housing Finance Limited (TCHFL) under the Act and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Rules already
issued detailed Demand Notice dated below under Section 13(2) of the Act,
calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or
together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, to pay the amount mentioned in the respective Demand Notice,
within 60 days from the date of the respective Notice, as per details given
below. Copies of the said Notices are served by Registered Post A.D. and
are available with the undersigned, and the said Obligor(s)/Legal
Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal
office hours.

In connection with the above, Notice is hereby given, once again, to the said
Obligor(s) /Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within
60 days from the date of the respective Notice/s, the amount indicated
herein below against their respective names, together with further interest,
as detailed below from the respective dates mentioned below in column (d)
till the date of payment and / or realisation, read with the loan agreement
and other documents/writings, if any, executed by the said Obligor(s). As
security for due repayment of the loan, the following Secured Asset(s) have
been mortgaged to TCHFL by the said Obligor(s) respectively.

Loan Account No.: 10113070

Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) : 1. Mrs.
Asha Sunil Inarkar (Co-Applicant and Legal Heir of Late. SUNIL D
INARKAR), 2. Mr. Tushar Sunil Inarkar, (Co-Applicant and Legal Heir of
Late. SUNIL D INARKAR), 3. Mr. Vishal Sunil Inarkar, (Legal Heir of Late.
SUNILD INARKAR)

Total Outstanding Dues (Rs.) as on below date* : As on 18-09-2024 an
amount of Rs. 17,18,589/- (Rupees Seventeen Lakh Eighteen Thousand
Five Hundred and Eighty Nine Only).

Date of Demand Notice and date of NPA: 18.09.2024 & 07.08.2024

Description of the Secured Assets/Immovable Properties/ Mortgaged
Properties : All that Flat No. 104, on the First Floor, in A-Wing, admeasuring
415 Sq. Ft. i.e. 38.57 Sq. Mtrs. (Built Up Area) in the building known as
Saanjh Sankul, situated on the piece and parcel of land bearing Survey No.
242, Hissa No. 1, of Village Achole, Taluka Vasai and District Thane, lying,
being and situated at Registration Sub District at Vasai, and within the limits
of Vasai.

*with further interest, additional Interest at the rate as more particularly
stated in respective Demand Notices dated mentioned above, incidental
expenses, costs, charges etc incurred till the date of payment and/or
realization. If the said Obligor(s) shall fail to make payment to TCHFL as
aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and
the applicable Rules entirely at the risk of the said Obligor(s)/Legal
Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited
under the said Act to transfer the aforesaid Secured Asset(s)/Immovable
Property(ies), whether by way of sale, lease or otherwise without the prior,
written consent of TCHFL. Any person who contravenes or abets

contravention of the provisions of the Act or Rules made thereunder shall be
liable forimprisonment and/or penalty as provided under the Act.

Sd/- Authorised Officer
For Tata Capital Housing Finance

PUBLIC NOTICE

NOTICE is hereby given that the
Certificates(s) for 2000 Equity Shares Nos.
standing in the names of ANIL
PRABHAKAR DHIWAR and KISHOR
PRABHAKAR DHIWAR inJSW STEEL
LIMITED.
Folio No JSW0718967, JSW0718966
Certificate Nos. 2579875, 2579874
Distinctive No0s.2394699091 -
2394700090 (1000) 2394698091 -
2394699090 shares 1000 has / have been
lost or mislaid and the under signed has /
have applied to the Company to issue
duplicate Certificate(s) for the said shares .
Any person who has any claim in respect of |
the said shares should write to our Registrar
, KFIN TECHNOLOGIES PRIVATE
LIMITED. Selenium Tower B, Plot 31-32,
Gachibowli, financial District , Hyderabad
-500032. within 15 days from this date else
the company will proceed to issue duplicate
certificate(s)
DATE : 26.09.2024

ANIL PRABHAKAR DHIWAR

da 30t agler
Bank of Baroda

Palghar Branch:-

Gokuldham Shopping Centre Mahim
Road Palghar pin 401404. India
Email Id : Paltha@bankofbaroda.com.
Web : www.bankofbaroda.com

CORRIGENDUM

Please Refer to E-Auction Sale Notice
0f Immovable Properties published in
this newspaper Dated 22.09.2024 in
respect of Borrower Serial No.1 M/s Elixir
products in this notice please read survey
no 129/2+3C +4C + 5C and 85/5/2 + 3+11
& adms 21.44 sq. Mtr insted of survey
no.129/2+3C and adms 1140 sq. Mtr.
Other details In E-Auction Sale Notice
will remainsthe same

Sd/-
Date:- 26.09.2024 Authorised Officer
Pace:- Mumbai Bank Of Baroda

PUBLIC NOTICE
All concerned are hereby informed
that my client Mr. Badrinath Vithal Jere
is the lawful; claimant and owner of
Flat no A-103, in First floor Area
Admeasuring 415 Sq.Ft. (Builtup)
having address at Unique Apartments
CHS, Ramesh Nagar, Amboli,
Andheri-West, Mumbai-400058,
herein after referred to as the said
premises.
That my client is the second owner of
the said premises having purchased
the Flat from Mr. Shankar Bhaurao
More & Mrs. Rajani Shankar More, the
first owners of the said premises. The
Original agreement between the
builder and the first owner was not
handed over during the sale of flat by
the first owner. However, when the
original agreement was received by
my client all the pages of the
agreement were crossed with red ink
pen.
This is to inform that my client is
seeking loan on the property and is in
possession of the original damaged
property document, any person/s
having any objection to the same can
raise objection within 7 days of
publication of this advertisement
failing which the claim/claims if any will
be considered to have been waived
off/fabandoned.

SCHEDULE OF PROPERTY
FLAT NO- A/103, FIRST FLOOR,
UNIQUE APARTMENTS CHS,
RAMESH NAGAR, AMBOLI,
ANDHERI-WEST. MUMBAI - 400458,
SURVEY NO-43, HISSA NO-6 &
SURVEY NO-44A, HISSA NO-1 OF

VILLAGE AMBOLI, TALUKA -
ANDHERI.

Date: 26/09/2024 Sd/l-
Place: Mumbai J. P. TRIPATHI

Advocate High Court, Mumbai
Abudal Aziz Chawl, 24,

Room No. 4, L.B.S Marg, Navpada
Karta (West), Mumbai-400072

PUBLIC NOTICE
C.R.A. CIV No. C0901379 2024
Dated: 24 th day of September, 2024
IN THE HIGH COURT OF JUDICATURE AT
BOMBAY APPELLATE SIDE, CIVIL
JURISDICTION
INTERIM APPLICATION NO. 783 OF 2023
(For Delay) IN CIVIL REVISION
APPLICATION (ST) NO. 32399 OF 2022.
The Additional Chief Judge & the Judge,
Order in (A-1) Appeal No. 161 of 2016 in
R.A.E. SuitNo.107/171 of 2004.
1. Shri Abdul Kader Mahmud Dinath & Ors.
ThroughAdvocate Mr. Prerak A. Sharma.

Versus Applicants

1. Adbdul Rashid Abdul Latif (Since
Deceased) 1a.Shri Sajid Akhte Abdul Rashid
Qureshi&Ors. ...l Respondent
To,

Respondent No. 2. Abu Bakar. Address:-
Dinath Terrace, Shop No. 6, Lady Jamshedji
Road, Matunga, Mumbai-400 016.
WHEREAS the Applicants above named
have presented aforesaid Interim Application
No. 783 of 2023 (For Dealy) in Civil Revision
Application (Stamp) No. 32399 of 2022
through Advocate Mr. Prerak A. Sharma
and this Court has on 15th February, 2024
ordered to issue Notice. Accordingly, notice
issued to Respondent No. 2 is received
unserved, with Bailiff's remarks dated
04/04/2024 "Not found and inquiry with
present person Mr. Mustaq Chavan & Mr.
Raju Gutam i.e. staff of Adarsh Bakers they
informed that they do not known anything
about said respondentNo. 2.”
THEREAFTER, Advocate has file the Interim
Application No. 12680 of 2024 (For
Substitute Service) in Civil Revision
Application (Stamp) No. 32399 of 2022 and
was placed before the Registrar (JUDL.-Il)'s
Court on 10.09.2024 and same was allowed
& ordered to issue publication notice to
RespondentNo. 2.

TAKE NOTICE THAT the hearing of
Interim Application No. 783 of 2023 in Civil
Revision Application (St) No. 32399 of
2022 will take place on (FOURTEEN DAYS)
or on any subsequent date which to this
Court may seem convenient and that, if no
appearance is made on your behalf either in
person or by an Advocate of this Court duly
authorized and instructed by you, it will be
heard finally and determined in your
absence.

Witness, Shri Devendra Kumar
Upadhyaya, The Hon'ble Chief Justice at
Bombay aforesaid this 15/02/2024 &
10/09/2024.

Dated: 23/09/2024.

Sd/-
(Shri. Sailani Y. Shekh),Clerk
Sd/-

(Mrs.Manisha M.Temburkar),Section Officer

By the Court
Sd/-
(Shri Madhusudan R. Parab)

Assistant Registrar (Civil)

PUBLIC NOTICE
Notice is hereby given on the instructions of my Client,
Mrs. KARISHMA NISCHAY NAGPAL, adult, Indian,
addressed at, 36, Dreamland Bunglow, Mount Mary Road,
Bandra (West), Mumbai-400 050, who intends to purchase
the property more particularly described in the SCHEDULE
hereunder written. | the undersigned Adocate, am
investigating the title of M/s PRINCE IMPEX PVT LTD, to the

Schedule property. Any persons having any claim or interest
by way of right, share, inheritance, lease, sub-lease, sale,
mortgage, easement, lien, charge, exchange,
relinquishment, release, beneficiary/ies under will, bequest,
device, assil gift, trust, mail or
otherwise, or by way of any other method through any
agreement, deed, document, writing, family arrangement,
settlement, litigation, decree or court order of any court of law
or or otherwise hi or of

nature in respect of and with regards to the said Schedule
property mentioned herein under, to inform the undersigned
in writing, their claim/s, demand/s, objection/s, supported
with valid documentary evidence within 10 ( Ten ) days from
the date of publication of this notice. Any claim/s received
after the expiry of 10 ( Ten ) days shall be discarded and
would be deemed that no such claim/s, right/s, title/s, estate
orinterest/s exist and the same shall be treated as waived or
abandoned and not binding upon my Clients, and the
purchase transaction shall be completed without any further

Nofice SCHEDULE

Al that part and parcel of property being : Flat No. 1.,
admeasuring about 487 sq.ft ( Built up area ) on the Ground
Floor, of LILY APARTMENTS Co-operative Housing Society
Ltd, at St. John Baptista Road, Bandra (West), Mumbai -
400050, lying being and situate on Plot bearing_C.T.S. No.
B/1102, B/1103, B/1104, B/1105, of village Bandra, Taluka
Andheri, in the Registration District of Mumbai Suburban,
within Greater Mumbai, And the Shares, of the LILY
APARTMENTS Co-operative Housing Society Ltd. in respect
of the said Flat No. 1, being Five fully paid up shares of Rs.
50/- each bearing Distinctive Nos.86 to 90, under Share
Certification No. 18,issue dated 5th 1995, issued
by the LILY APARTMENTS Co-operative Housing Society
Ltd

S/d

Adv. ANIL A. JAKATDAR

B.E. (Chemical ), L.L.B, DCL

ADVOCATE- HIGH COURT

Head of legal cell:B.J.P.Bandra Assembly

Visiting Professor:G. J. Advani Law College

Chamber-Unit No. 1, Saqib Building, (Tava Hotel bldg)
Turner Road,Bandra (West), Mumbai-40005(

el 13 5806 / 07

Cell: 9820221 543/ 9930621543

mail: com

Place: Mumbai
Dated: 26th

APPENDIX -16
[Under the Bye-law No. 34]
The Form of Notice, inviting claims
or objections to the transfer of the
shares and the interest of the
Deceased Member in the Capital/

Property of the society.
NOTICE
Shri. RAJAN PONNU MANI a
Member of the Dheeraj Gaurav
Heights Il Co-operative Housing
Society Ltd. having, address at Off
New Link Road, Andheri (West),
Mumbai - 400 053 and holding flat/
tenement No 1404 on the 14th floor
in the building of the society, died on
14th June, 2022 at Mumbai without
making any nomination.
The society hereby invites claims or
objections from the heir or heirs or
other claimants/ objector or
objectors to the transfer of the said
shares and interest of the deceased
member in the capital/ property of
the society within a period of 7 days
from the publication of this notice,
with copies of such documents and
other proofs in support of
his/her/their claims/objections for
transfer of shares and interest of the
deceased member in the capital/
property of the society. If no claims/
objections are received within the
period prescribed above, the
society shall be free to deal with the
shares and interest of the deceased
member in the capital/property of
the society in such manner as is
provided under the bye-laws of the
society. The claims/ objections, if
any, received by the society for
transfer of shares and interest of the
deceased member in the capital/
property of the society shall be dealt
with in the manner provided under
the bye-laws of the society. A copy
of the registered bye-laws of the
society is available for inspection by
the claimants/ objectors, in the
office of the society between 11.00
A.M. to 4.00 PM. from the date of
publication of the notice till the date
of expiry of its period.
Place: Mumbai
Date: 24th September 2024
For and on behalf of
Dheeraj Gaurav Height Il CHS LTD
Sd/-
Authorized Signatory

PUBLIC NOTICE

NOTICE is hereby given that We,
M/s. Sevantilal S. Doshi, who
are the full and absolute owner of
and in possession of the car
parking space more fully
described in the Schedule written
hereunder, by and under
agreement dated 6th February
2008 and now intending to sell
the same.

ALL PERSONS having any
objection(s) or claim(s) against or
in respect of the said car parking
space or any part thereof either
by way of sale, exchange,
mortgage, charge, gift, trust,
inheritance, possession, lease,
muniment, devise, bequest,
encumbrance, tenancy,
maintenance, easement, lien or
otherwise howsoever are hereby
requested to make the same
known in writing, along with

documentary proof to our
address at Unit No.345,
Panchratna Co-operative

Housing Society Limited, Opera
House, Mumbai-400004 within
14 days from publication hereof,
failing which, any such claim(s) or
objection(s), if any, of such
persons shall be disregarded and
deemed to have been waived
and / or abandoned.
SCHEDULE OF THE SAID
PROPERTY
Car Parking Space bearing No.
B-103 admeasuring about 150
sq.ft. situated on the basement
floor of “Panchratna
Co-operative Housing Society
Limited”, at Opera House,
Mumbai-400004, constructed on
a piece of land bearing C. S. Nos.
1/1487, 3/1487, 6/1487 and
7/1487 at Charni Road and
Registration  Sub-District  of
Bombay within the limits of
Bombay Municipal Corporation.
Dated this 26th day of September
2024.

Sd/-

M/s. Sevantilal S. Doshi
Unit No. 345, Panchratna
CHS Ltd., Opera House,
Mumbai-400004
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Waharashia Stafe Blechioly Transmeson Co
MSETCL invites online bids from reputed and registered contractors of appropriate class with
MSETCL. Please visit Mahatransco website https://srmetender.mahatransco.in for following work.
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Regional Training Centre, RTC
Hostel / ABB Guest House
(including Gymnasium), VIP
Guest House in the premises of
HVDC Padghe for the
remaining Financial Year 2024-
2025."
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PUBLIC NOTICE
TAKE NOTICE THAT, on behalf and
under instructions of my client, Shri
Kamlesh R. Yadav, an adult, Indian
Inhabitants of Mumbai residing at Yadav
Niwas, Mear Gokuldham Market Bus
Stop, General Arun Kumar Vaidya Marg,
Garegaon (East), Mumbai 400 063; | am
investigating the tite of the plot of land
admeasuring 271.20 Sq. Mtrs, bearing
CTS No. 1023 of Gaothan area of Village:
Kandivali, Taluka: Borivali, MSD along
with building consisting of ground plus
first floor and terrace known as “Anand
Bnavan bearing House No. 79-B having
gregme constructed area admeasuring
00 Sq. Mtrs. having Municipal
Assessmenl No. 1934(2) and SAC No.
RE0401150040000, consisting of eight
rooms and common water closets
situated at Tank Streat, Kandivali Village
Gaothan, Kandivali (West), Mumbai-
400 067, more paricularly described in
the schedule here under, which is
absolutely owned by Mr. Parth Trunal
Mhatre Kandivalikar, an adult Indian
Inhabitant of Mumbai, residing at B-2003,
KCD Lumin, MG Road, Near Dhanukar-
wadi Metro Road, Kandivali West,
Mumbai 400 067, who has proposed to
sell, transfer, convey, assign and hand
over possession of the scheduled property
along possession of two rooms and
common water closets out of the total
tenanted eight rooms unto and in favour
of my client, upon the terms and
conditions as decided betwean them.
TAKE FURTHER NOTICE THAT any
persen's, body corporate, firm, bank,
NBFC, andfor institution having any
claim, share, right, title or interest of any
nature or kind whatsoever and howso-
ever, against or to the scheduled property
or any part thereof as and by way of
writing, memorandum of understanding,
agreement to sell, agreement for sale,
lease, sub-lease, license, fenancy, sub-
temancy, share, sale, assignment,
possession, attachment, decree,
exchange, arrangements, partnership,
partition, settlement, morigage, gift, trust,
inheritance, maintenance, bequest, lien,
charge, encumbrances, claim, rght of
prescription, of pre-emplion or under
any suit, decree, injunction, order,
attachment, award. judgment, lis-
pendens, etc. passed by any court,
tribunal, authority or in any manner or
howsoever, is hereby required to make
the same known in wrlllndg along with
the supporting documents duly notarized
to the under-signed within period of
14 (fourteen) days from the date of
publication of this notice failing which the
claim andfor objection, if any, shall be
considered to have been waived and/or
abandoned and not binding on my client
and my investigation and subsequent
sale shall be completed without any
further refarance.

SCHEDULE
All that piece and parcel of the Plot of
land admeasuring 271.20 Sg. Mitrs.
bearing CTS No. 1023 of Gaothan area
of Village: Kandivali, Taluka: Borivali,
MSD along with building consisting of
ground plus first fioor and terrace known
as "Anand Bhavan® bearing House MNo.
79-B having aggregate constructed area
admeasuring 113.00 Sg. Mirs. having
Municipal Assessment No. 1934(2) and
SAC No. RS0401150040000, consisting
of eight rooms and common water
closets siluated at Tank Street, Kandivali
Village Gaothan, Kandivali (West),
Mumbai- 400 067,
Dated 26th September, 2024
Sd/-

Mr. Nikhil R. Singh

Advocate, High Court,

102, Maharaja Retreat CHSL,

Kanyapada, Gen. A. K. V. Marg,

Goregaon (East). Mumbai 400 063,
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